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CCEMTRAL  ADMINISTRATIVE TRI SUNAL
CaLCUTTA BEJOH

No.CPC 30 of 2000
(0.A.878/1997)

. ‘ Date ©f oxder : 1.2.2001

Present 3 Hon'ble Mr, D, Purkayastha, Judicigl Merber

Hon'ble Mr., 5. Biswas, Administrative Member

HUSSAIN HalDER
V3.

S. RAMANATHAN(E. RLY.) & ORS.

For the applicant & Mr, B,J, Basu, coungel
' Ms., N, Fatima, counsel

Mr, P.K, aArora, coungel

For the respondents
| Ms, K, Banerjee, counsel(For UPSC
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Heard 1d. counsel for both sides.
2. It appears from the records that a showcause notice has(y
been issued-vby this Tfibunal on -2 S ‘000 to the alleged cunte:mner..» -
' within one month
‘ a.,klng them to «*howcausezas ¢ why contempt proceedmg shall
not be &ravm up against tl*em for the alleged violation of the - y
omder passed by this Tribwial in the O.A. Accomingly, the
alieged ééntemneré have filed reply to the showcauge notice.
In reply t§ the showcause notice it 'has Dbeen stated ‘éy the

railway authorities that the pay of the applicent in Senioxr

11 ac in Junior Administrative Grade has been
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refixed vide Eastem Ruy Raiiway‘ s oxer No.'E-BQO/Gaz/lwe‘

dated 9. 11..' 2000 and ﬁromot.;iqn of’ the aprlicant to JA Grade

‘has been made effective from 4.4.1991 aé' the Senior Scale -
post. k;f Statistical Officér (‘;?)1 O_Easﬁem Rail\&ay was wgraded

to Senior Statistical Officer in JA Grade vide Board's letter

| No.88/E(GC) 12-10/Stat dated 4.4,1991 with the stipulation that it

Will take effect from the date of its operation in JA Grede.
It »has‘ ,al'so been stated by the'rail'}-.ray authoritiéé that the
| apélicant has been ap};soimted to the pc»st‘of Statistical
& Analysis ‘Offiéer in Growp 'A'/Senior Scale in the Statistical
Dgpartment on regui.ar basis weesf. 1.10,1985 sutij ect to outeome
éf Writ Petition No,208/2000 pending in _the High Court at

Calcutta.

3. | The 1d. counsel for the gpplicant, Mr. B,J, Basu
has produced befofe ue an order dated 3.1.2001 passed by

|  the Hom'ble High Court at Calcutta in WeP«CeT. No,308/2000
¥ (reyulied vide & . /

ovdyy AP g.21w\which runs as tollows i~

) 1t . Ao ;
"‘?“ > IW i - "a point has been raised as to the entertainability
| . of this writ petiti on before us by the léarned counsel
_ appearing for the writ petitioner/respondent bo.l. at
Vlase i-e. N{’fka,, this stage, we are not inclined to go inte such question
e ' in view of the fact that in a comtempt procseding, the
Loy C) g\d"szﬁ’lm‘\:rit petitioners were directed to comply with the order
"5 e ¢ c«—(\{wimf"mw('which is now under challenge in this writ petition.
. ' Qﬁ.ﬂﬁ e However, we Keep this point open for decision as O «
own s WIfnyhether the writ petition is entertainable by us atter
f\”“\ odd 0»([_ thoee  the order passed by the Tribunal wnich is under challenge
a | in -this writ petition BHas been duly complied with or not.,*
W"”‘S’ . W : : . _ '

We have also pefusec'i thé"final_ order dated 7.12.1999 passed

by this Tribwnal in O,A.No.878/1997. Para 11 of the order
‘runs as-followst= | |

i ' t i sidiaX

1ication. The respondentg are di re_cf:ad tc congidiz?

/ %%ig case of the applicant tor promotion to the post
of Group AJA Grade avd notionally refix his pay in
that senior time scale with effect from/[ile date of
communication of this order in the light of observation

made above." | | . .  contd,,.3

#In view of our findings made above we allow the @ '

i
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4, We find that the official respondents of C.a.(alleged

L Mf\ D\,ﬂ/ .
Qf) cont&mers) havq, violated the order of this Tribunal oy giving

M
TN | ‘ jnww/
0”(%9)‘/- the benefit 01: pay scale tQ the applicant in JA Grade/\m
s ol - , _ |
P bﬁ}\w eftect from 1991 instead of 1986 relying on the letter dated
(‘/0. 4,4,1991 which was also placed before us for perusal. So,
%\ ' we are of the view that there is a prima facig casge for

iwsune drawing contempt proceeding against the alleged contemers -
for non-ncomp}.«iance ot the order of this Tribunal.

5. Accordlngly, we dlrect thg, b4 alleved conte@mers namely,

Sri V.s\;‘ AngWal, Chqlrman oi Ra:nlway Board and Sri D.P, Trlpathy
Secretary ot Ra.llway Board to appear before this ’I‘rn.bunal
Vpersonally to explain why the oxder of this Tribunal has not
been complied with, otherwise. contempt proceeolng shall be
drawn up agc,mgt t,ém as per rmes. LOpy of this oxder be

served to SFi V.K. Agarwals'and Sri D.P, Tripathy. The matter ,

stands adjoumed to 26.4; 2001 for further orders,

J 6. Plai*e copy of +his order be handed over to the 1d.

counsel for Dboth sides For cormunication and compliance,

_s'@M | o | | - '&%‘SD\

MEMBER(A) . ' ' | ‘ M &3 ‘R(J)



